1 Oral Answers

RAJYA SABHA

Monday, the 20th June 1977[the 50th ;

Jyaistha, 1899 (Saka)
The House met at eleven of the cleck.

Mr. Deputy Chariman in the Chair.

ORAL ANSWERS TO QUESTIONS

National Symposium on Secondasy Oil
Rccovery Methods

151, SHRI IBRAHIM KALANIYA :f

SHRI KHURSHID ALAM
KHAN :

SHRI JAGDISH JOSHI :

SHR]I JAGAN NATH BHAR-
DWAJ :

SHRIMATI AMARIJIT KAUR :

Will the Minister of PETROLEUM
CHEMICALS AND FERTILISERS be
pleased to state the details of the recom-
mendations made by the National Sym-
posium on Secondary Oil Recovery Meth-
ods held recently and the action taken
by Government thereon ?

THE MINISTER OF PETROLEUWM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA) : The natio-
nal Symosium, the first of its kind in
India. on Secondary Oil Recovery Methods
sponsored by the University Grants Com-
mission, was held in Indian School cf
Mines, Dhanbad from 27th to 29th Novem-
ber. 1976. As a result of the deliberations
at the Symposium, the following Oil Re-
covery methods were recognised to be the
most relevant at present for our Oil fields :

(1) Improved water-floods using poly-
mers and surfactants.

(2) Miscible flooding with carbon dio-
xide. i

(3) Steam-flooding.
(4) Bottom-hole heating.

tThe question was actually asked on the

floor of the House by Shri Ibrahim Kala-’

niya.
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to Questions 2

| (5) Improved oil recovery methods ap-
plicable to carbonate reservoirs.

(6) Intensification inter alia of Research
|) and Development effoits.

These recommendations have been brou-
ght to the notice of the agencies engaged
in oil exploration in the country.
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| SHRI KHURSHED ALAM KHAN

In view of the fact that the crude oil
Prices have sky-rocketed during the last two
years, the importance of secondary oil re-
covery can hardly be stressed. The hon-
Minister has read out a number of reco-
mmendations and said that instructions
have been issued to the concerned autho-
riies to take action. I suppose this 13 a
velry vague sort of statement which the
hon. Minister has made, and I do not think
we can get any positive result with this
sort of approach and attitude. Anyway, 1
would like to know whether it is a fact
that one of the suggestions made is mn res-
pect of the possibility of increase of about
I per cent in the recovery of oil which
can result in a very substantial quantity of
oil annnally. What are the authorities
| doing about this suggestion particularly ?
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dary methods are not confined to any par-
ucular country. Some of them are already
in use and we are trying to bring up the
optimum results from out of our own know-
ledge and also by supplementing this know-
ledge by foreign consultants like the
French who have some knowledge on 1.
They have their French Institute of Petro-
leum which is helping us in this particular
matter.

I am sorry to say that the hon. Mem-
ber has misunderstood my reply as being
vague. I have positively said about the
recommendation that the ONGC, 0il In-
dia and others who are concerned with the
drilling  business on-share and off-shore
have been asked to go into these things.
The recommendations came in only in
November, 197¢: it is too early to say
what result they would be having in view of
these recommendations.

But, Sir, as far as this water ﬂobding
business, for example. is concerned, it fs
already in use and whatever little  benefit
comes out of it is already there.
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Sir, tn order to make proper use of the
recommendations made at the seminar, will
the honourable Minister be pleased 10 con-
sider the desirability of appointing an ex-
pert committee at Government level so
that it can study the usefulness of these
recommendations and the Government can
take action early on the basis of the re-
port of this committee ?

SHRI H, N. BAHUGUNA : Experts are
belng consulted. But 1 do mnot propose to
appoint any committee because that will
delay the benefits that would otherwise ac-
crue, '

United Nations Conference on the Law

of the sea
*152, SHRI LAKSHMANA MAHA-
PATRO :t

SHRT BHOLA PRASAD :
DR. Z. A. AHMAD :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) the subjects discussed at the Sixth
Session of the United Nations Conference

TThe question was actually askt;lﬂrzn
the floor of the House by Shri Lakshmana
Mahapatro, ‘ ~



